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CENTR AL ADM INISTRATIVE TR IBUNAL
 CALCUTTA BENCH

No. MA 610 of 99 o
(0A 1305 of 96) ~ Date of order 3 37672001

Present 3 Hén'bls Mr,Justice GeL«Gipta; Vice-Chairman
Hon'ble Mr.B.P.Singh, Administrative Member

ASHIM KR, PAUL
Vs |
UNION. OF IND Ia & ORS.

For the applicent s None

For the respondentsi Mr JR.KBg, counsel

O RO E R

Lds counsel for the applicanf is noct present, The applicant
is present in person;vﬁr.RoK.ﬂe, ld, ccounsel is present for the res-
pondents,

24 In this MA the applicant a£ates that further time should not

be granted to the respondents to implement the order dated 26.1§497.

35 In the reply it is stated that an enquiry proceeding was
going on, | | :
4 Since the respondents have not made any requést for extension

of time as direefad fn the order dated 26.,11.37, no cause oF-actiBn has
arisen for the applicant to files such an applidatianﬁ

o . ‘ . ' ) A
5, Consequently the applicstion being premature i is dismissed.
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